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'ACT No. XXXI or 1855,
-—<+>-‘

Passep BY tHE LEcisuative Councin or INDIA.

( Received the assent of the Governor General on the 14th November 1855.)

An Acr relating to the Emigration of Native Laborers to the British Colo-
ntes of Saint Lucia and Grenada.

Whaeress it is expedient to render lawful the emigration of laborers,
being Native inhabitants of the Territories in the pos-
_session and under the Government of the East India
Company, to the British Colonies of Saint Lucia and Grenada, and to “pro-)
vide regulations for ships carrying Native Emigrants from the said Terri-
tories to either of the said Colonies: It is enacted as follows: —

‘ Preamble.

I. Act No. XIV'of 1839, in so far as it renders liable to penalties
Partial repeal of At €VEry person who shall make with any Native of India
XIV of 3839, " any contract for labor to be performed in the British
Colonies of Saint Lucia and Grenada, or who shall knowingly aid or abet
any Native of India in emigrating from the Ports of Calcutta, Madras, and
Bombay, respectively, to the said Colonies, is repealed.

II. After the passing of this Act, Native inhabitants of the said

X N . Territories shall be allowed to pass and to be conveyed as
atives may emi- ) . K ] .

grate from Caleutta, Kwmigrant laborers to Saint Lucia and Grenada, respec-

: Madras, and Bombay

to Saint Lucia and- tively, from the Ports of Calcutta, Madras, and Bombay,

Grenada, . . .
Trenacs respectively, but not otherwise,
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“ACT No. XXXI or 1855
TII. At each of the three Ports aforésaid, it shall be lawful for the
N Government of the Presidency or place within which the
ppointment  and . . . ; .
duties’ of Emigration Port 1s. situated, to authorize such person or persons as
Agents, may be nominated by the Governments of Saint Lucia
and Grenada, respectively, to act as Emigration Agents at the aforesaid
Ports respectively, and to exercise the powers conferred on Emigration
Agents by this Act ; and every such Emigration Agent shall make month-
ly reports to the Government to which he is subordinate of all matters
transacted by him in pursuance of this Act.

IV. The Protector of Emigrants at each of the three Ports aforesaid

Poctostor of Emi. Shall act as protector of laborers emigrating under the pro-
grants. visions of this Act from the aforesaid Ports respectively.

V. Tt shall not be lawful to convey any Emigrant, being a Native of
Bmigrant ships to 10dia, who may embark for the purpose of laboring
be licensed. for hire in either of the said Colonies from any of
the Ports aforesaid in any ship or vessel, unless a’license be obtain-
ed for carrying Emigrants in any such ship or vessel from the Government’
of the Presidency or place in which the Port  is situated. = A fee, not ex-
ceeding one Rupee per Emigrant, as may be regulated from
time to time by the Local Government, shall be demand-
able in respect of ‘every such license, which fee shall be carried to the credit
of the said Government, and the granting or withholding any such license
shall be entirely discretionary with the Government ; and in consideration
‘of such license, the Master of every- ship conveying, or

' glxﬁfﬁﬁ of ship to  Jostined to convey, Emigrants from India, shall execute a
: Bond, binding himself and his owners in a penal sum of
10,000 Rupees, to conform to the several eonditions herein ' provided; and the
said Bond shall be executed in duplicate, that it may be put in suit either at
the place of execution or in the Colony to which the Emigrants are to be
conveyed, and one copy shall be forwarded to the Government of such Colo—
11y, to be dealt with as the case may 1equ11e And every ship or vessel in
. which any such Figrant shall be conveyed, without
nolt’??czlflg’e(;f ship be 5 license being obtained as aforesaid, shall be liable to be
: f01felted, and the Master theu,of shall be liable, as for a

misdemeanor;

‘Fee for license.
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'« ACT No. XXXI or 1855.

misdemeanor, to a fine of 1,000 Rupees for every such Emigrant so illegally
conveyed,

“VI. Tt shall not be lawful for theMaster of any vesssl licensed as above-
Master of vesselnot - mentionied to receive on board any Hmigrant laborer, as
%’mfff;ﬁ;‘gis‘mv?f’tﬁdu‘:“g above provided, unless such laborer shall have in his pos-
certificate. session and show a certificate or pass, to be given to him
by the Emigration Agent of the Port, countersigned by the Protector of Emi-
Certificate what to grants, stating his name, and the name of his father, and
state, &e. his agg, and certifying that, having -appeared before such
Agent, he has declared his willingness to proceed to work for hire in the
Colony to which such vessel is bound, and has been eng gaged -by him as an

Emigrant to such Colony on the part of the Government thereof.
&
VII. Before any ship or vessel, so licensed to carry. Emigrant laborers as .

' Befor above provided, shall be cleared out from any of the afore-
efore  Port-clear-

ance, Master of ship to  sald Ports for either of the said Colonies, it shall be ne-
obtain certificate from ‘ . o

Emigration Agentstat- cessary for the Master of such ship or vessel, provided
e any Emigrant of the description aforesaid shall embark
therein, to obtain from the Emmratlon Agent, so nominated and authorized
at such Port as aforesaid, a certificate, under the hand of such Agent to the

eﬁect following, that is to say-—

Firet.—That such - Agent has, by personal communication, done what

is required on the part of such Agent by the third Arti- -
That the third Arti-

" dlein the Schedule has  cle of the Schedule hereunto annexed; provided always,

been.complied with.

that every such Agent shall make the enquiries specified
in such Schedule in an open Court or pubhu Office, to

Proviso. ‘Inquu ries
therein spe<:1ﬁed to be

public: - Wthh all persong shall have admission.

L Second —That all the directions conta,med in the

'nfﬁ‘;tsﬁﬁ‘;dﬁﬁf“j;"’;i fourth, fifth, sixth, and seventh Articles of ‘the sald Sche-

Egﬁ;?leg“c‘;qt}}‘lave been  dule, for ensuring the health and safety of pa,ssengels
have been duly eomplied Wl‘rh

Lhird.—That (1n addition to the directions contained in the Sfud Sche-

\ dule) such Rules have been complied with as the Gover-
That the (xovcrn- >

wient Rules: touching nor General inCouncil shall from time to time frame, touch-
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ACT No. XXXIL .oF 1855

i?jg‘,;fgi,, g?fmd‘ﬁ‘fe’ - ing the medical attendance and medical stores, and the

been complied with. proper clothing to be provided, the species of provisions
~ suited to native habits, the number of women that should accompany .the
Emigrants, or other matters, : '

VIIL. The probable lengths of the voyages to Saint Lucia and Grena-
Probable lengths of 4, from the Ports aforesaid, respectively, shall, for the pur-
voyage. poses of this Act, be deemed to be— '

From the Port of Clalcutta, twenty weeks.

From the Port of Madras, nineteen weeks.

From the Port of Bombay, nineteen weeks ; and that no ship or vessel
carrying Emigrant laborers to Saint Lucia or Grenada
shall sail from Calcutta, Madras, or Bombéw at any other
time than between the 31st day of August and the 1st day of March next
thereafter ensuaing.

Time of sailing.

IX. Before any ship or vessel shall be cleared out from any of the
Master to deliverlisy  2foresaid Ports for Saint Lucia or Grenada; it shall be
to Bmigration Agent-  nocesgary for the Master thereof to deliver to the FEmi-
gzatlon Agent, so nominated and authorized at such Port as aforesaid, the
list specified in- Article 10 of the said Schedule, and to obtain such duplicate
thereof as is required by the said Article.

X. If the Master of any ship or vessel shall, at any of the Ports afore-
said, take on board such ship or vessel any Emigrant la-
Pouully for clearing L )
ship withoul comply- borer of the description aforesaid, and shall clcar such
g with Rules. - ship or vessel for Saint Lucia or Grenada without having
fully complied with every particular herein required previously to clearance,
he shall be liable, on conviction before any Magistrate or Justice of the Peace,
© to a penalty not exceeding two hundred Rupees for every Emigrant laborer
50 taken on board his ship er vessel.

XL If




ACT No XXXI OF 1805

XI If the Master of any shlp or vessel shall after having cleared

¢ ¢ 'such ‘ship or vessel at any such- Port as aforesaid for

ODP%‘;Z%V zf{-’tzl tﬁ‘eff - Saint - Lucia or” (Grenada, take on board any such Eml-

e dlf?f;t%nts 206 orant labover. as aforesald, without having entered.such

‘Emigrant laborer in such list -as aforesaid, or without

having obtamed such duplicate as aforesaid contammg the entry of such

Emigrant. prior. -to.. clearance,. he shall be liable, on conviction before any

Magistrate or Justice of the Peace, to a penalty not exceedmg five hundred
Rupees for every Emigrant so taken on board his Shlp or vessel.

XTI If any Master of any ship or vessel cleared for Saint Liucia or
P Grenada as aforesaid- shall, after having obtained such
enalty for fraunda- . v ) :
lent acts, whereby cer-  certificate as aforesaid, fraudulently do, or suffer to be done,
tificate begomes inap- R ) .
plicable to the altered any act or thing whereby such; certificate shall become
state of the vessel. inapplicable to the altered state of the ship or vessel, its
passengers: or other matters to,which such certificate relates, such Master
shall .be liable, on conviction, o a- penalty not exceedmg five thousand
Rupees beside incurring a forfelture of any Bond executed in consideration

of any license obtained for the vessel as ongma,lly described.

XIIT. All the powers Vested by Law in the Officers of Custdms in
. Custom - Hoyse, Off- regard,to the searchmg and detention of ships or vessels,

cers and Pilots to ex-  qp otherw1se for the preventlon of smugghng on board

ercise; for the purp&f)sﬁs'

of this Act, certain theleof may be exercised by such Ofﬁcers for the prem

oWers vested 'in tHY -
Former for tho preven- Ventlon of the 1llegal embarkation of such Emlgrants as’

tion of sitggling: ", foresaid on board ships or vessels bound for Saint Lucia
or Grenada, and of other offences against this Act ; ‘and all Pilots m the
Service of the East India Company shall be invested with the same powers,
and be charged with the same dut1es as Preventive Ofﬁcers of Customs in
thls,&behalf

%

XIV Whenevel a vessel ‘shall clear from Caleutta for, Samt Lucia or
' uston Houé,e o Grenada with Emigrant laborers duly embarked thereon,
cers and Pilots at Cal- che ‘Customs Oﬁicer on board such vessel shall counter-

«cutta ‘to ~ countersi ) ¥
popers. & \Vsngn the pass or certificate brought on board such vegsel

"by every such Erhigrant la,borer and’ shall keep a reglster _

b of
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of every such Emlgrant laborer as may come on board. ' And such Customs:

Officer: shall: #emain on board such vessel until she shall.-
'l‘o mustel crew and
passengers and Emi- arrive in Saugor Roads, and shall-not come away until
g a muster of the crew and passengers and Emwrant
laborers has been made i his presence, and in that of the Pilot in charge of
the vessel ; and  after the'Customs Officer has taken muster and quitted the
vessel, the Pilot shall continue to exercise the duties indicated in Section
XIIT of this Act; and it shall be lawful for him{if he shall deem it neces-;
sary; to require the Master or Commander to take a general muster of the
crew -and ‘passengers and Emigrank laborers on board, and to sign a muster
Report of Emigrants  T0L1 80 taken. And every such Custom House Officer and -
on board. Pilot shall make a complete Report of the Emigrant:labo-
rers on board of any ship at the time of his quitting the same, and, s such Re-
port shall oontam a decla,ratmn that, to the best of the declarant’s behef np
addltlonal Emlgrant laborers have been received on board since obtammg the -
certificate, and that nothing else has been done or omltted to be done in the
ship or vessel contrary to the provisions of this Act ; and- every-such' report or
muster, 1f any, shall be transmitted without delay to: the Em1g1at1on Agent
of thePort. And any -Custom House Officer or Pilot
. who shall wilfully make a false, erropeous, or mcomplete -
1eport of the Em1grant laborers on board of any ship, or who shall
connive at the unauthorized embarkatlon of any such Emigrant laborers, -
sha]l be liable, besides. dismissal, to a fine of five hundred Rupees, commutas
: ble, ,1f not, pald to 1mprlsonment in the Calcutta Jail for sné‘monthsﬁa,nd the
penalty shall be adJudcred in like manner as similar pena1t1es 31
for offences committed in respect to the Customs Revenue ‘

Pena.lty ‘

XV If any person shall forge, or shall - use, knowing it to be forged :

- any document required by: this: Act, such person’ shall ‘be"
Pumshment for for-

ory"of ‘docament re- " liable o be 1mpr1soned for- any per1od not exoeedmg s%‘ven
by this Act. . ,
quu'ed yt is Ac years | Y

:X'VI. All the several penalmes to which the Masters of shlps or Ves-l

‘Pe nalties how tohe sels are liable by this Act; shall be enforced by 1nforma—
enf(}gc‘?d ‘ ‘tion laid before any Jistice of the Peace at the instance

f ‘the’ Em1gra.t10n Agent or of any Officer appomted for the purpose by the

Government,
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Government of the Presidency or “place;  or ‘may be enfor’ce’&“b;f Pputhity in

~ suit the Bond given by. the Master, if such - BOnd has been glven in con~

mderatwn of the license granted to the shlp ST R

XVII Th1s Act shall take eﬁ'ect as to the sa1d Oolomes respectwely ,
Act when to take 1rom the day when the Governor General of Indla, in.
eﬁe"t L OOuncﬂ or in his absence the President in .Counecil; shall
notlfy in the Cal@uttc& G’cwﬁte that: such. Regulations have been - pr0v1ded .
arrd suéh measures. taken, as he may deem necessary for the protectlon of

such Emlo'rants durmg then res1dence In sueh Oolony, and in respect of . then',
return to Indla RS

SCHEDULE, . |
The Governors of Saint Lucia and Grenada may, from time to time,"
 ‘Appointment Of “hominate such persons as they shall see fit to act a8 Eml-

Emlgmmm Agent. - gratlon Agents at Ca101.tta, Madlas and Bombay

2 The remuneratlon to be glven to any. such Agent in India shall not :
:+ depend upon or be regulated bythe number of Emlgrants

'B"""?’?n"rmon" -sent by hlm, but shall be in the nature of an annual salary.

Every such’ Emlgratmn Agent shall ascertain, by personal commu-
mcatmn with every Emigrant previously to his or her
“embarkation from the port or place for which ‘such Agent
inted, that such Emigrant has not been 1nduced to emi-
, false or ‘unreasonable expectahon and is aware of the

i)ui;y. -
sha,ll have been \
grate by any fi

 distance of the Colony to which he or she is about to emlgrate from the place

where he or she is about to émbark, and such Agent shall explam the real ad-
vantages likely to be derived by such Emigrant from a removal.to such Co-
lony, at the same time cautioning such’ Emigrant against ‘unreasonable and
unwarrantable expectatmns ;.and such Agent shall also ascertain that every

such Emigrant is in good health and not mcapamtated from labor by 01d~
age, bodlly 1nﬁ1 mlty, or dlsease '

4. It sha]l not be lawful to s}np on 1 board of any sh1p or vessel carry—

‘éumher i aamer: i ing. Emgrants from India to either of the Colonies afore~
,O’ers .

smd any ; number of passengers exoeedmg the proportlonk
of
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of one person, for every two tons of ’ohe registered | burthen of such ship or
vessel ; and, no such Shlp or vessel. _carrying E 1ovrant3 and havma more
than one deck shall have less than the helght of 8iX feet ab’ the least between B
decks ; ‘and in case. such shlp or vessel shali have only one deck a platform '
shall be laid beneath such deck and in such manner as to aﬁ'ord a Space of
the helght of -six feet ab the least and Such pla,tform shaﬂ )_ be so leud as
* that the lower . beams Sh&ll project above the same ; ‘ : and no, such shlp or .
vessel shall have more than two tiers of berths ; $nd no such Shlp or vessel
shall: carry passengers on any such vayage.to any.of the Colonies af%resmd '
unless there shall be an’interval of six inches at least. between the deck or
platform and the: floor of the lower tier, throughout the whole ‘extent
thereof ; and whatever may be the tonnage of .the ship or vessel,-no- greater,
number. of passengers. shall be taken on board.of:such ship.or:vesgel.than..
shall be after the rateof one such person-for every .twelve. s@perﬁcm feet~,.ef K
the lower deck or {platform, unoccupled by: goods or, stores,nob being the. .
personal luggage of ‘such person: OB s s fers ot

In the computatlon of the number of passemrers Wlthm ‘th ‘mean:
giof ﬁhese Regulatlons two 'children uit

Mi':en yea,rcz shall be consuiered as equal to a :d
reckoned as, one person only. S SRR D

. Children. .

6. There shall b'e actually laden on board of every ship of'vesil con~
- veying Emigrants into either of the Cblonies aforesaid, .
_ ‘at the time of departure of such ship ér vessel from the - -
port-at whmh such laborets shall'be embarked; good and. wholeseme proyis...,
“sions’ for ‘the use and consumption of the said passengers, over ‘and above .,
the vmtuallmg of the crew, to the amount of .in the proportion following =
that is to say, a supply of water to the amount of five gallons for every
week of ‘the computed voyage ‘for'every passenger on' board such $hip or
vessel, sich ‘water' being - carried in tanks:or sweet easks; and a supply of
rice, bread, bisduit, flour, oatmieal, or bread stuffs to the amount of seven
pounds weight ‘to every week of “the computed: voyage forievery  such.
passenger. Prévided always that, when any such ship or vessel shall be des- -
tined to-call at a port -or place in the course of her voyage, for the purpose of
ﬁlhng up herwater-cagks, 5 supply of -water at the rate before mentioned: for -
e . every

: P1 ovzszons
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ACT No. XXXI.or 1835.

every week of an average voyage to such port or place of calling shall be

. deemed to be a compliance with this Regulation ; and provided " that the
preceding Regulation regarding food shall be deemed to have been complied
with'in any case when it shall be made to appear that, by the spec1a1 autho-
rity of the Governor General of India in Council, any other articles of food
were substituted for the articles above enumerated as bemg, in” his judg-
ment, equlvalent thereto.

7. ﬁefore any ‘such ship or vessel shall be cleared out on any such
 Survey of ship- place from which such ship or vessel shall be cleared out
-shall survey, or cause to be surveyed by some competent person, the pro-
. visions and water hereinbefore required to -be on board for the. cenSuruption

 of passengers, and shall ascertain that the same are in good and sweet .condi-
tion;-and also that overrand above the same; there is on board an ample supply
of water and stores for the victualling of the crew of the ship- or vessel, and
shall also ascertain that such ship or vessel is generally reputed sea~worthy,
and that the directions hereinbefore contained: for ensuring- the health and
safety of-the passengers have been comphed with, and shall grant a cert1ﬁcate
‘thereof, under his hand, to the Master of such ship or vessel,

8. The Master of every ship or vessel conveying E‘migrants to Saint
Master to famish 1ucia or Grenada shall be bound to provide for and fur-
provisions. nish to every such Emigrant, and his wife and children, a

sui’ﬁcient-‘qua,ntity of good and wholesome provisions for his, her, and their

daily maintenance during such voyage, and during the space of forty-eight
hours next after the arrival of such ship or vessel at the place of destination.

9. Two copies of these Regulations, and two copies of a translation

thereof in the Bengalee language or such other language
_as the Government may direct, authenticated by the sig-
nature of the Emigration Agent at the port or place at which such Emi-
grants shall embark, shall be delivered to the Master by such Agent, at the

Copies of Rules.

time of - clea,ra,nce and shall be kept on board of every ship or vessel carrying
such Em1grants as aforesaid, during the whole voyage, and one of such .

c copies

s

voyage, the Emigration Agent appointed for the -port or -
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copies or translations shall, upon request’ma:de at reasonable times to the
Master of the ship-or vessel, be produced to any passenger for his perusal.

10. The Master of every ship or vessol carrying Fmigrants from India
to either of the Colonies aforesaid shall,. before clearing
out such ship or vessel, deliver to such Emigration Agent,
at the port or place from which such vessel is cleared out, a list in writing,
together with a duplicate of the same, specifying, as accurately as may be,
the names, ages, and occupations of all and every the Emigrants on board
such ship or vessel, and such Agent shall thereupon deliver to the said Master
the counterpart of such list signed by such Agent; and the said Mas-
ter shall, on the arrival of such ship or vessel at the place of destination, and
previous to the disembarkation of any such Emigrants, give notice. of the
arrival of 'such ship or-vessel, and deliver the said counterpart of such lisl to
the Protector of Emigrants appointed, or to-be appointed, at the Colony at
which the said ship or vessel may have arrived.

List of Emigrants,

11. Provided always that nothing in these Regulations contained

Rules not applicablo shall apply to any ship or vessel in the service of the

to ships of war. ,Lords Commissioners of the Admiralty or to any of
Her Majesty’s Ships of War.




